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ORDER (Oral)

By Mr._ Ashok Agarwal. Chairman

The present RAs seek to impuan an oraer
passed by the Full Bench in a bunch of OAs decided on
28.7.97. The short arievance of the applicants is
that while the Full Bench was deciding the question
of law which was referred to it, it has egoneonto
dispose of the maln 0As themselves on merits;
Apolicants have., therefore. bean depiriyed af
agitating several other points which ware inyolved in

the OAsS.

2. aforesaid judgment of the Full Bench. we

are 1nfo.me has been carried to the High Court. AT

Ledk

one tlmellf the High Court #as ceased of the matter.

0

as o
the points which are now iraised before us panaetl be
n-m\&)—(’ h Goaal
ra1sed In order to enable the learned advocates to

find out whether the Full Bench judgement has in fact
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beec ané dlspose of the RAs on merits in the absence

of the part1es and advocates. as provided under

Rule-1% of the C.A.T. (Procedure) Rules, 1987.

I we find that the Full Bench while
deciding the dguestion of law which was referred to it
for 1its decision has further gone on to dispose of
the 0As themselves. This in ouir view has deprived

the parties to agitate other questions which mav

arise for determination in the OAs. In the

circumstances. we 4may recall the order of the rull

Bench in so far as it disposed of the UOAs. The order

in so far as it decides the uestl of law 1is,
’\‘\n. Sauia, L1 accca (n E & n

howaveir., not disturbed.l Praesent OAs are accordingly
referred back to the concerned D.B. for being
disposed of on merits in accordance with  law.
Present RAs are allowed in the aforesaid termsg NG

StS. \
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